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For the applisant ese CHRT IT.L. THAWANT.
For the Fespondent 1To.d .. SHET ZHIV 3IMNGH.

Por Pespondzntes 110.1 €95 3... SHRI T.L. SHAFMA .

FER_HOM'2LE M:, 200al TRISHNA, MIMBEER (J).

Tribunsls act, 1925, by the applicant Mahendra Singh, gfraying
tﬁat ths impugned ordsr annesare A-1, by which respondent Wo.d
Ashiolr Iamar vas selsoted for appointient to the post of BExtra
Dzpartmentcal Branzh Fost Master, Lamba, be quashzd. The aprli-

cant has also prayzzd for a directicn to the rezpondents o

L]

appoint him on regular basis.
2. We have hzard the lzarned counesl for the pirties  and
rhe-learned--comsed o "rﬁww‘ndﬂnthﬁﬂ.4sﬁxﬁa have carefully

perus=d the records.

3. The aprlicant's cas: iz that he was apoointed as Extira
Degartmzntal Sranch Fost Masdter w.e.£. 2.9.93 on provisional

hazis agsinst z vacancy caused by the removal of -ne Shri
Dezpal: Yumar, th2 then Extra Departmental Branch Post Master
at Lamba. The applicant was apfointed to the post of ELEPM

vide annexure =3 Adzted 7.9.93 on provisional basiz on the

understanding that ths provisional aprointrent will bz termina-
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ted as and when rsgular apoointment is nm

stipulated in the aroointment order that ths apslizant shall

have no olaim for appolntment as the richt to terminate his
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provisional appointinent wag reserved by the aprointing sutho-
rity. Howzver, =z requi ition was ssznt to the District
Employment Erchange on 1,7,.23 for sponsoring the nanes of

zuitable candildates for sppointment o ths 23il post. Th
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Emgloymant Ezchange cent a list of 9 candidatesz including the

agplicant for being cons ide ei for appointmznt. Oat of Q

persons 7 of them had appliéd for appointment alonguith the
requizite particulars. 1The applicant was zlso one of them.
The cases of all the 7 canlidates had bien conzidezred by the
appointing authority and Ashok Mumar (Respondent 115.4) having
been found t2 bs more meritorious than oSthers was selescted
for the s3id post. it iz stateld on‘behalf of the responisnts
that the respondent e .4 had acqiired higher Dercentaqe of

marls than the aoplicant ln the u@vunddr” School BEvamination.

a.
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The challengs to the‘appointment of respao nt {1o.1 is bazed

(Tl

on twoe £01ds grounds,. Firastly, it iz contended on behalf of
the appli-ant that the appointrent of rezpondent Wo.od was

made in violztion of Artisles 14 and 16 of the Constitution.

There is no specific sverment made in the re ion that there
wag any arovitrarinsss in the matter of selecstion. It has
further not bien specificuallv averred. that there was dizcri-

minaticn made bestwzen the applicant the caniidate who was

selected for appointment. Secondly, the contention Sf the
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le arned counsel for the applicant iz that since th: aprlicant

poesessed mors immoednle property and had better mzans of
live=lihosd, he zhoald have been pre ferred ©o rezponient 0.4

in the matter of seclection. It i3 argsd on bzhalf of £he

more space €0 offer for ranning
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aprlicant that hz posszsse

ni 35 such he was entitled

]

the Pozt Office in the villages
to preferentizl treatrent in the matter of selection. It

transpires from the Jocumznts produssd on behslf of respon-
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Cf\ﬁb\l)’z‘H dznts 0.1 €2 3 that the respondent ool is 5 resilent of
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village Lamta and he owns & house ag well as a small shop in

the village. 1In our ovinicn, the respordent 10.4 has adequzte
means of livelihooad =s brought oot by the documents 2n record

and that he fulfils the reguisite eligibility ecriteria,

4, The applicant having £ail
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d to male ouk 2 2afe in hibs
favarr, thiz application iz herelw Jdismiszed at the admizzion
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ge. with no onder ag to 203ts.
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